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and gdministrative aspects of the
matter, At the concluding session, the
Conference adopted the following Re-
solution:

(a) Sales-tax on life saving
drugs listed as such by the Hathi
Committee and Vanaspati be re-
placed by additional excise duties
and suitable modalities worked out
with a view to safeguarding the
legitimate revenue interests,  pre-
sent and future, of the States;

(b) a panel of Chief Ministers be
set up to formulate proposals for
(i) additions to the list of goods to
which the scheme of additional ex-
cise duties in lieu of sales tax be
extended, and (ii) additions to the

list of declared goods’

(¢) the Law Commission be re-
guested to undertake on a high
priority basis the drafting of a mo-
del sales tax law for consideration
by the States; and

(d) the Central Government
should consider introduction of a
Constitutional (Amendment) Bill
on the lines of the Constitution
(49th Amendment) Bill at an early
date.

However, the Chief Ministers of
Kerala, Tamil Nadu, Tripura and
West Bengal dissented from parts
(a), (o) and (c) of the Resolution.

2. As part of the follow-up action
on the recommendations of the above
Conference, another Conference of
Chief Ministers, including the mem-
bers of the panel get up in ferms of
part (b) of the aforesaid Resolution
was, convened at New Delhi on 15-2-
1881 {0 consider inter-alia a
proposal for inclusion in the list of
declared goods and for the levy of
additional excise duty in lieus of sales
tax on vanaspati, drugs and medicines
cement, paper and paper--board and
petroleum  products, Some  Chief
Ministers were opposed to the propo-
sal as, in their opinion, it would affect
the revenues of the States ang place
restrictions on the powerg of the State
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Governments to levy tax. Further, the
Government of West Bengal expressed
their dissent as the State Government
had files a suit against the Union of
India challenging, among other thing,
Additional Duties of Excise (Gocds
of Special Importance) Act, 1957 and
the matter was still pending in the
Supreme Court, The Conference,
taking note of the Union Finance Mi-
nister’s assurance that the proposed
scheme would be so devised and .d-
ministred as to safeguard the present
and future interests of revenue of the
States from these commodities, adopt-
ed the following resolution:

(i) that an Expert Committee head-
ed by an eminent person qualifiad
to be the Chairman of Finance
Commission and with an economist
and an administrator as members
be constituteg to study the finan-
cial implications of the aforesaid
proposal and the manner in which
the financial interests of the States
can be safeguarded;

(ii) that the Expert Committce
which will be appointed by the
Union Government may, for the
purpose of its work, cali for such
information as may be necessary
from the Central and State Govern-
ments and submit its report within
a period of three months;

(iii) that the report of the Com-
mittee &t~ placed before a Confer-
ence of Chief Ministecs to be ~alled

for this purpose for appropriate
consideration;

The States of West Bengal Kerala
and Jammu and Kashmir have not,
on principle, agreed with this Reso-
lution.

3. Follow-up action is being taken
on the Resolutions adopted hy the
two Conferences of Chief Ministers
for reform of the sales tax structure,
Modernigation of Durgapur Steel

Plant

*389. SHRI NIREN GHOSH: Will
the Minister of STEEL AND MINES
be .pleased to lay a statement show
ing:



49  Written Answers PHALGUNA 22, 1902 (SAKA) Written Answers 50

(a) whether British steel experts
have suggested plans for the moder-
nisation of Durgapur Steel Plant;

(b) 1 so, what are the details of
the repcrt submitted;

(c) whether these suggestions have
been considered; and

(d) when will these suggestions be
implemented?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) The principal aims of the
study conducted by the British Steel
Corporation (Overseas Services)
(BSC—0S) were:

(i) an assessment of current ope-
rations and condition of the exist-
ing plant and making recommenda-
tions for short-term improvements,
including changes in operating prac-
tices and minor plant modifications;
and -

(ii) technical and economic eva-
Juation of capital development op-
tions for the modernisation and en-
hancemeat of DSP to meet medium
and long-term objectives.

In their study, the capacity of the
steel melting shop at DSP in its pre-
sent condition has been assessed at
1.15 million tonnes per year of roll-
able ingots. This has been identified
as the base case level of output. In
the opinion of BSC (OS), some recon-
ditioning and replacement of existing
equipment will be necessary within
the next few years even to sustain
the base case level output.

The alternative options for increas-
ing the output of DSP have been
identified as follows:—

(i) refurnishing and enhancement
of the plant to maximise produc-
tion potential, but without instal-
ling any new main process plant.

This is referred to as the Enhanced
Base Case; and

(ii) modernisation and expansion
of production capacity by the addi-
tion of new main process plant to
balance the overall flowsheet. This
is referred to as the developed
case,

The ultimate achieveable capacity
under the Enhanced Base Case and
the Developed Case has been assessed
by BSC(OS) as 144 MT of rollable
ingots per year and 2 MT of liquid
steel per year, respectively.

The final stage of development is
proposed to be achieved in two
phases. The liquid steel production
and investment in the first phase have
been estimateq at 1.56 MT and Rs.
596.2 crores respectively. The final
capacity of 2.0 MT will result in the
second phase with an additional in-
vestment of Rs. 491.1 crores. The
phasing has essentially been contem-
plated with a view to spreading the
expenditure and, techno-economically,
the first phase cannot be adopted as
an independent option.

(¢c) and (d). SAIL is currently en-
gaged in an in-depth examination of
the report,

Marine Products Indusiry

370. SHRI MANMOHAN TUDU:
Will the Minister of COMMERCE be
Pleased to state whether Goverament
have a proposal for putting the marine
products industry on asstable footing
during 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): Yes,
Sir. Besides the verioug schemes
which are being implemented by the
Marine Products Export Development
Authority for development of our
marine products exports, Government-
have recently taken measures !





